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"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the State of 
Uttar Pradesh for the services of the 
financial year 1996-97, as passed by Lok 
Sabha, be taken into consideration." 

The Question was put and the motion 

was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): We shall now take up 
clause-by-clause consideration of the Bill. 

Clauses 2 &3 and the Schedule were 

added to the Bill. 

Clause 1, the enacting Formula and the 

Title were added to the Bill. 

SHRI P. CHIDMABARAM: Madam, I 
move: 

"That the Bill be returned." 

The question was put and the motion 

was adopted. 
 

 

THE APPROPRIATION (RAILWAYS) 

NO. 4 BILL, 1996 

THE MINISTER OF RAILWAYS 
(SHRI RAM VILAS PASWAN): Madam I 
beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1996-
97 for the purposes of Railways, as passed 
by the Lok Sabha, be taken into 
consideration." 

The question was proposed. 

 

PROF. RAM KAPSE (Maharashtra): 
Hon. Vice-Chairman, in general I support 
the supplementary demands. The first 
supplementary demand is about Railway 
Suraksha Kalyan Nidhi. it is a welfare item 
on the agenda and it is for the welfare of 
RSKN. I support the demand. But at the 
same time I would like to draw the attention 
of the 

Minister to the problem the State Home 
Ministers are facing. I would like to quote 
about Maharashtra. When Mr. Jaffer Sharief 
was the Railway Minister, he decided that 
hereafter for protection we should not spend 
and Railways have stopped creating new 
posts. RPF is one thing and at the same time 
Railways are helped by the state 
Governments in protection and I feel that 
the decision of the then Railway Minister 
needs to be amended. The payments are to 
be made to the States and they are 
demanding it. So the matter needs to be 
solved as far as Maharashtra and other 
States are concerned. Then the next item 
which has been mentioned is about court 
decrease. It has been found that whenever 
the case is taken to the customer court, there 
the Railways are placed in the dock and 
many a time the customer wins the case in 
the customer court. But it has been found 
that the Railways do not pay the claim. 
When it is approved by the customer court I 
would request the Railway Minister to go 
through such cases and the customer 
interest needs to be protected as far as these 
cases are concerned and if at all for court 
decrees you are asking for a supplementary 
demand, I support it. Then I come to the 
out-of-turn new lines. In all there are 20 
lines which you have proposed. It is in the 
interest of the states and, therefore, I 
support all those demands. But at the same 
time, I would like to draw your attention to 
the fact that there are only two Railways 
which are neglected the most; one is the 
Central Railway and the other is the 
Western Railway. It is good that you have 
taken care of North-East Frontier Railway 
and you are doing something which is really 
necessary for Northeast Frontier Railway. I 
am happy about it. But at the same time, for 
Central Railway there is only one item and 
Central Railway is totally neglected. 
Regarding Western Railway two demands 
are there. Most of the demands are either 
from Bihar or from Karnataka. I have gone 
through it. At least enough care should have 
been taken for the Central Railway. That is 
my demand. Then for South-Central 
Railway, there are five demands. For 
Eastern Railway there are three demands. 
For North-Eastern Railway, there is one 
demand. So why is there a disparity? You 
will have to explain about it but even then I 
support all these 
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demands. But I would ask you about the 
contingency demands. They are 14 and 15. 
You can just go through 14 and 15. One is 
about a construction of a road over-bridge, 
i.e. 14 at Ramnagaram and another is 
Chinappa road over-bridge, i.e. 15. There 
you have mentioned that it is in a very bad 
condition. The level-crossing at which the 
traffic gets detained for long hours is 
coming in the way of tourism and 
development in that area. About 15 also 
you have mentioned in the same way I 
would like to ask you whether it was not 
possible to take up this demand in the 
original Budget itself. Why have you used 
the Contingency Fund for these two bridges 
because the Contingency Fund is to be used 
only for meeting unforeseen problems? 
Yes, we can understand it when it is used 
for unforseen contingencies. I would like to 
know whether the Contingency Fund 
should have been used for these two 
items—Nos. 14 and 15. 

I then come to suburban railway.The 
Minister declared last year that Mumbai's 
suburban railway is a national problem. It is 
really so. But not a single naya paisa is 
being spent there. I have asked at least 
seven questions regarding the expenditure 
on suburban railway pertaining to the last 
year's Budget and the Supplementary 
Demands. But the money has not been 
spent for one reason or the other. The 
reasons given were that designs were being 
taken up or that they wanted to go in for 
BOLT. Such replies were given. We really 
wish that enough expenditure was incurred 
on Mumbai's suburban railway. 

I would like to draw your attention to 
what your predecessor, Mr. Kalmadi, did. 
He took many decisions on the spot and 
those decisions have not been followed up, 
whether it is in connection with the 
suburban railway, opening up of new 
stations or modernisation of existing 
stations. Then you wanted to sell railway 
space and spend that money on railway 
stations in Mumbai and elsewhere. What 
happened to that? I would like to know 
whether the Cabinet had sanctioned this 
project. 

The last point is about the BOLT cases. 
Whenever you decide that you will spend 
on BOLT scheme, you don't get enough 
tenders. Therefore, you have again to take it 
to the original scheme. I would like to know 
whether 

your BOLT scheme has been popular 
enough or you would like to go to your 
original scheme.. So, first think about such 
expenditure and then come to us with 
BOLT schemes and your designs for that. 
And I would like to know about these two 
issues—modernisation of stations and 
utilisation of space including BOLT 
scheme. I would also like to know about the 
new decisioins taken by you. Thank you 

PROF. SAIFUDDIN SOZ (Jammu and 
Kashmir): I rise to offer a couple of 
suggestions to the hon. Railway minister. 
But before that, I would come to the 
package that has been talked about. Just 
now my friend from the BJP welcomed the 
package for Jammu and Kashmir State—
the package of Rs. 765 crores. 

We have already thanked the Prime 
Minister and the Government and 
particularly the hon. Railway minister for 
that package. Sometimes people do not 
appreciate long-term proposals because as 
Lord Keynes, an economist, said, 
"Everybody is dead in the long run". Long 
run is not appreciated by people because 
they want results in the short run. But my 
party and its leader, Dr. Farooq Abdulla, 
took pains to explain to the people, 
especially in the Valley, the importance of 
this package and our party adopted a 
resolution. Since that package was 
announced, we have been praising the 
Government that it came forward for 
construction of railway lines from 
Udhampur to Baramulla. But I am now 
raising a question which is primarily a word 
of caution for Paswanji who holds a very 
important position and for whom I have a 
lot of respect, that that package will come 
late, but what are we doing in the short run? 
Already whatever could be done in the short 
run for construction of railways, is suffering 
because of bureaucratic handling. 
Therefore, I have come with some practical 
suggestions. 

In fact, this Appropriation Bill came so 
suddenly that I had no time to go to the 
hon. Prime Minister. I had decided to 
convince the hon. Prime Minister that he 
would authorise the railway Minister to 
agree with me here and now. So, these are 
practical suggestions. Maybe, I raise them 
later with the hon. Prime Minister, who has 
already announced the package. We are 
grateful for that. 
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Now, during the current year, I would 
wish by March, the Government spent at 
least Rs. 50 crores. I am not very sure about 
it. Therefore, this is a major question for 
this august House. Now, how can it be 
done? Even Rs. 50 crores will not be spent. 
But if the Government spends Rs. 50 crores, 
I will come next time and praise the 
Government for that and offer my thanks to 
the hon. Minister of railways. 

Now, since I have not to take more time 
because so many of my colleagues have 
decided not to speak and I must be very 
brief— although this is a subject on which I 
wanted to speak quite at length to get your 
sympathy— my first point is that this line 
between Jammu and Udhampur has been 
very sluggish. It is a painful situation in my 
mind when I recollect that I had raised it in 
1984 when I was a Member of the 7th Lok 
Sabha. I had raised this question. At that 
time the total outlay was Rs. 71 crores and I 
was told that within the next four years it 
would be completed. But the line between 
Jammu and Udhampur has not been 
completed. The Ministry of Railways 
should fix a date by which this line is 
completed. From Udhampur you take the 
railway line straight to Qazigund and then 
to Srinagar and from Srinagar to Baramulla. 
If the railway line has to be taken to Katra, 
and necessarily it should be taken, it can be 
a separte line from Jammu to Katra. But if 
you want to divert the line from Udhampur 
back to Katra and then take it again to 
Qazigund, Srinagar and Baramulla, it is not 
acceptable to the people of Jammu and 
Kashmir state. So, lay a separate railway 
line for Katra. I am making out a case on 
behalf of the people of J & K state and I 
have the full backing of J & K Government 
when I rise before you, Madam, to say that 
the railway line from Jammu to Udhampur 
and from Udhampur to Qazigund, to 
Srinagar and to Baramulla must be straight. 

Then arises the question of acquisition 
of land. If it is handled by the 
bureaucrates— and I respect the bureaucrats 
and they are our brethren, but then—
bureaucratic handling is one and political 
handling is another. If the hon. Minister 
wants to respond to the aspirations and 
needs of the people of J&K State, especially 
of the Valley, then you don't 

deal with files like that. I would make a 
proposal to the hon. Railway Minister that 
out of this fifty crores of rupees that you 
have to spend, deposit twenty crores with 
the Government of Jammu and Kashmir. 
There is no difficulty. By chance this 
morning I talked to the hon. Chief Minister 
and I raised this question and through you, I 
am making this offer to the hon. Railway 
Minister. I told the hon. Chief Minister, if 
acquisition of land is a problem, then I must 
know because some day I will raise this 
question. He said there was no problem. So, 
I am proposing, deposit this twenty crores 
with the Government of Jammu and 
Kashmir and get their cooperation directly, 
talk on phone to the hon. Chief Minister, 
Mr. Railway Minister, or, invite him for 
discussion here; acquisition of land is not a 
problem. I guarantee on behalf of the 
Government of Jammu and Kashmir. So, 
twenty crores is for that. For the rest, Rs. 30 
crores, I don't make a big claim. You have 
said Rs. 765 crores. I say it is welcome and 
we welcome that package. In Persian, they 
say: You require a long time to see your 
beloved comes to you. 

There is another Urdu couplet, but that 
will waste your time. So, I say the long 
term projects may take ten years, twelve 
years or fifteen years. We have already 
welcomed that. 

But up to March this year, Rs. 50 crores 
can be invested. There is a way. As a 
politician, as a responsible Minister of the 
Government, he can make an announcement 
here and now. I guarantee in this august 
House that acquisition of land will be no 
problem. Then, you have Rs. 30 crores. 
Spend Rs. 10 crores from Udhampur to 
Qazigund; spend Rs. 10 crores from 
Qazigund to Udhampur and spend Rs. 10 
crores from Baramullah to Qazigund. If you 
operate at three points, then you will be able 
to win the hearts of the people of Jammu 
and Kashmir State; otherwise, it will be 
sluggish. So, we talk of packages in a 
system. The System will be there when we 
understand the political and economic 
implications of announcements. So, these 
are the three points, namely, Qazigund, 
Udhampur and Baramullah. Work for 
constructing railway line should start at all 
these places. Let us see the result of Rs. 10 
crores that you spend in Baramullah; Rs. 10 
crores from Baramullah to Qazigund-- 



409    The Appropriation [19 DEC.  1996] (Railways) No. 4    410 
Bill,  1996 

invest it and start it—and Rs. 10 crores 
from Qazigund to Udhampur. Offer this 
money and it can generate, among other 
things, some potential for employment. 
Employment, as you know, is very 
necessary for the whole State, particularly 
in Kashmir Valley because the unemployed 
youth constitute the basic fodder for the 
gun. 

Therefore, I appeal to the hon. Railway 
Minister, through you, Madam, that he 
should here and now agree with me because 
we have passed through the mill of 
experience. I am speaking for the prople; I 
am speaking for the Government of Jammu 
and Kashmir State and there should be no 
hitch in it. Since he is answerable to the 
people of Jammu and Kashmir State, I 
would urge, through you, Madam, that he 
offers to the Government of Jammu and 
Kashmir Rs. 20 crores for acquisition of 
land and deals directly with the Chief 
Minister, and Rs. 10 crores each for 
construction of railway line at three points, 
namely from Udhampur to Qazigund; from 
Qazigund to Udhampur and from 
Baramullah to Qazigund. I am sure that the 
Railway Minister will respond to my urges. 
I also invoke the sympathy of this august 
House that I may take up this matter the 
next day with the hon. Prime Minister. If 
there is any difficulty,then the hon. Railway 
Minister can take up the matter with the 
Prime Minister. I wish that tomorrow the 
Government of India announces that this 
proposal is accepted. 

 

 
would like to inform you that I 

have given order that this issue should be 
settled in 15 days. In Central and Western 
Railway, the working of GRP is, however, 
to be improved. 
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DR. BIPLAB DASGUPTA: I suggest 
not to go into the details. Otherwise, 
everybody will start asking something. 

 '. am referring to 
only important points. 
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DR.   DASGUPTA: We have some 
demands from Calcutta and West Bengal. 

 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Now, the question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1996-
97 for the 

purposes of Railways, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): We shall now take up 
clause-by-clause consideration of the Bill. 

Clause 2 and 3 were added to the Bill. 

The Schedule was added to the Bill. 

Clause 1, the Enacting Formula and 

the Title were added to the Bill. 

SHRI RAM VILAS PASWAN: 
Madam, I beg to move: 

'That the Bill be returned." 

The question was put and the motion was 

adopted. 

MESSAGE FROM THE LOK SABHA 

The Sugar Export Promotion (Repeal) 

Bill, 1996. 

SECRETARY-GENERAL: Madam, I 
beg to report to the House the following 
message received from the Lok Sabha, 
signed by the Secretary-General of the Lok 
Sabha: 

"In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the Sugar Export 
Promotion (Repeal) Bill, 1996, as passed by 
Lok Sabha at its sitting held on the 19th 
December, 1996." 

Madam, I lay a copy of the Bill on the 
Table of the House. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): The House stands 
adjourned till 11 a.m. on the 20th 
December, 1996. 

The House then adjourned 
a' fourteen minutes past seven 
the clock, till eleven of the clo 
on Friday, the 20th Decem 
1996. 

 


